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CEFVTKAL ADM IM ISTOATIYE TMBUW AL
A D D IT IO N A L  B E N C H ,

23-A, Thornhii! Road, Allahabad*21 K O I

Registration No. of 198(0

APPLICANT (s) *

R E S P O N O E N T (s > < ^ '^ '^ '^ -

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent?

2. (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application ^  ^.Jhx^ O ' <XklJ^CcjL-i^  '

3. (a) Is the appeal in time ? A^O

(b) If not, by how many days it is beyond
time ? ^

(c) Has sufficient case for not making the 
application in time, been filed ?

4. Has the document of authorisation/Vakalat- 
nama been filed ?

5. Is the application accompanied by B. D/Postal- jb  D
Order for Rs. 50/- ^

6. Has the certified copy/copies of the order (s)
against which the application is made been ^>^5^
filed ?

7. (a) Have the copies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numberd accordingly ?

-A
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Particulars to be Examined Endorsement as to result of Examination
4

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index ot documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop- 
-p ies signed ?

12, Are extra copies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

(b) Defective ? ^

(e) Wanting in Annxures

Nos.................... /Pages Nos............ ?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15. Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

>5-6, Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18 Have the particulars for interim order prayed 
for indicated with reasons ?

19. Whether allIII the remedies have been exhaused.
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Hon' Mr. D .3 .  Misra, A.M .

Hon* Mr, D .K . Agrawal, J .M .

None is present for the applicant.

No onew was present for the applicant on the 

earlier dates also. It  appears that the 

applicant is not interested in prosecuting 

the caEB. The case is dismissed^^e^default 

on the part of ths applicant. ,

J .

k t - '
A.M .

(sns)
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Iw THE CEWTKAL ADMIimISI’K^^TI VE TtiloUwAL, ADDITIOwMi aEwCH,

ALIAHAbAD

Chandrika Prasad . . . .  i^plicant

Versus

Gonroandent, 3rd Bn. Jat Regiment . . . .  Rej^ondeot*

I M B  EX

Sl.lMO , Particulars Page Jto,

1 . Application U /s . 19 of the Adminis­

trative Tribunals Act

1 to 6

2. ANNEXURES

1 . Gbpy o f the order d t . 1 ,6 ,8 6 7

2. Gbpy of the order d t , 1 8 ,6 ,8 6 8

3. Cbpy of the order d t , 1 9 ,6 ,8 6 9

4 , Representation d t , 1 0 ,7 ,8 6 10 to 12

3 . Vakalatnama 13

' T T a  W
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APPLICATION UWDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS 

ACT. 1985 ___ ^ ____ ;________________

DATE OF FILING - th s^tem ber 1987 

REGlSTJRATiON NO. - .............................

Signature

Registrar

r
a IN THE CENTRAL ADMINISTRATIVE TRIBUNAL* ADDITIONAL BENCH,

ALIAHABAD '  '

BETWEEN

Chandrika Prasad aged about 36 years 

son of Sri Garibe

AND

Applicant

Cbranandeot, I I I  Bn, Jat Regiment, 

56 A .P ^ * Respondent

I
DETAILS OF APPLICATION

*
1 , Particulars o f the applicant

• ̂ 0 ^ 7 5 ^ / ^
i .  Name of the aj^licant

i i .  Father* s name

iii.Designation  and o ffic e  

in whidi enployed

iv* O ffice  Address

- Chandrika Prasad

- Sri Garibe Prasad

V . JVdjESasesEb <s£>d !̂s for z
service of a ll  the 
notices.

- Civilian Washerman,

I I I  Buttalian, Jat Regiment

•  C/o* Contain Quarter Master 

I I I  Bn, Jat Regiment,

56 A ,P«0*

2!- Village D ^ u t y  Ganj, Post 
Utratia, D istrict Lucknow
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2 , PARTICULARS OF THE RESK)NDEHTS

r

r '

i .  Name and designation o f 
the respondent

i i ,  o ffic e  address of the 
respondent

iii.Address for service o f 
all rK>tices

Mr.

Ctonraanding O fficer

I I I  Eh, Jat Regiment# 
56 A *P ,0 .

I l l  8n. Jat Regiment, 
56 A .P ^ .

3 . PABTICULARS'OP THE ORDER AGAINST WHICH 
APPLICATION IS  MAEffi

i .  Order Ho.

i i .  Date

i i i .  Passed by

iv . Subject in brief -

Q/2271/59

1 9 .6 .3 6

Oomtnanding O fficer , Jat 
Regiment.

The applicant was appointed 

as Waterman and worked for 

l̂ ŝssx. years without any break,

in  I I I  Bn. Jat Regiment, 

at Lucknow. The applicant's 

services were dismissed 

showing due to unsatisfactor; 

work by illeg al order dated 

19« 6 .1986 without giving any 

kind o f opportunity .

OF THE
4 . JURISDICTION/Eg TRIBUNAL s

The applicant declares that the subject matter o f  the 

order against which he wants redressal i s  within the 

jurisdiction of tiie Tribunal.

5 . LIMITATION : '

The'applicant further declares that the application is  

within the limitation prescribed in Section 21 of the 

Administrative Tribunals Act, 1985.

6 . FACTS OF THE CASE s

i .  That the applicant was enployed as Washerman in

3rd Battalion , Jat Regiment and oon^jleted h is  1^

years in service without any break. The said



_  3 -
#

enploymeat was given to the applicant due to the 

previous es^enses o f the applicant in Dec. 1984.

i i .  That before that appointment o f the applicant , he 

was medically examined and thereafter he was appoin­

ted . The applicant was originally  directed to work 

and no appointment letter was given to the applicant*

i i i .  That surprisingly the applicant, was served with 

a termination notice passed ijy Sri R .J . Shama# 

C&ptain, Quarter Master, on ij^a lf  of the ODnraanding 

O fficer , vide which the applicant was informed that 

he w ill be renoved from service w .e .f .  1 5 .6 ,1 9 8 6 .

iv . That thereafter another letter was received by the 

applicant on 18 .6 ,1986  passed by the same o fficer  

vide whicSi the previous order of the removal o f  

the applicant was cancelled.

V, That on 19 ,6 .1 986 , a f r e ^  order was issued giving 

one month's notice to the applicant for the removal 

o f the name of the applicant from eaplosment. This 

order was also passed by the same o ffic e r  Sri R *J . 

Shainna, Captain, on behalf of the Gomnanding O f ficer<

v i . ®hat in the said order dated 19 *6 ,1 98 6 , it  was 

again shown that the petitioner* s services were 

unsatisfactory and therefore the services o f the 

applicant were ordered to be removed w ,e ,f , 1 9 ,7 ,8 6 ,

v i i . That the work and conduct o f the applicant has

always been satisfactory and no oonplaint o f any 

nature was ever made by any auttority against the 

work and conduct during the toiure o f the service.

r~

ii.
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v iii.T h a t  no opportunity of any kind was given to the 

applicant before passing the inpugned order under 

challenge, neither any Charge- ^eet, nor any Siow 

Cause Notice nor any kindA o f letter was issued 

against the applicant..

ix . That the name o f the applicant cannot he renoved 

from the service on the gi»und of unsatisfactory 

work-without giving any opijortunity to the applicant t

-  3 -

T  7 , relief SOUOiT mSL ;

In  view of the facts mentioned in para 6 above, the 

applicant prays for the following reliefs -

i ,  That the order of r^ooval o f t3ie applicant's name 

from service d a t ^  19th June 1986 be set aside and

i i ,  tlie respondent may be directed to treat the applicant 

ODntinued in service and to award a ll  con sequential 

benefits to the applicant.

8* liaggRElM ORDER PRAYED iPR :

As the inpugned order of removal of the name o f the

V  ' applicant from the service is  i l l e ^ l  and in Violation of

principles of natural justice# the petitioner/Bpplicant 

may be allowed to perform his duties as * Waterman* 

in 3rd Battalion , Jat Regiment and the applicant is  

' ready to serve anywhere in In d ia .

9 . DETAILS OF REMEDIES EXHAUSTED :

i .A fte r  receiving o f the order, the petitioner sent a 

representation to the Adjutent General , Army Head 

Quarter ^AG O rg . -2), BHQ, P .O . New Delhi on 10th July 

1986 , copies to Head Quarter (Central Qsiranand)/41 Infan- 

tory Bregadier# alongwith 3rd Bn. Jat Regiment ,

ii.Cbranandent , I I I  8n. Jat Regiment, 56 A .P .O . dated 

9 .6 .8 6  with a copy to Commander 41 In f . Breggdeis, '



Y

C /o . 56.A ,P«0# .

3 . To Gbromander, 3rd Bn. Jat Regiment thix>u^ Gbunsel of 

Applicant on 1st Aug. 1986,

''£l

k 5 ^

1 0 . m atis :r  n o t  pehdiisg w it h  a n y  o t h e r  court  e t c  :,

iT The applicant further declares that the matter

regarding which this application has been made is  not 

pending before any court o f  law o r  any other authority or 

any other Bench o f the Tribunal.

1 1 . PARTICULARS OF BANK DRAET/K)STAL ORDER IN RESPECT
OFIHE APPLICATION PEE :_________ ;_______________________ _

1 . Name of the Bank on which drawn

2 . Demand Draft l!b.

1 2 . DETAILS OF INDEX j

An index in duplicate. aoB&aining the detailLs o f 

the documents to be relied upon is  enclosed,

13 . LIST OF ENCLOSURES:

i ,  Hioto copy of the termination order d t , 1 ,6 ,8 6

^  i i .  Order o f cancellation o f  the aforesaid order d t ,

• 1 8 ,6 ,1 9 8 6 .

iii .O rd e r  o f removal of petitioner from service d t . 
1 9 .6 ,1 986

iv , RepresQitation to Adjutent General, Army Headquarter 
dt . 1 0 ,7 .8 6 .

In  verification t

I ,  Chandrika Prasad son o f Sri Garibe Prasad aged 

about 7>6 years working as Washerman, 3rd Bn. Jat Regiment/ 

C /o . 56, A .P *0 , resident of Village Deputy Ganj, Utretia, 

Lucknow, do hereby verify that the contents from 1 to 13 are
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true to my personal knowledge and belief and that I  have not

Quppresed any material facts .

Place :

Date : Signature o f the applicant

To ,

The Registrar,
Central Administrative Tribunal, 
Additional Bendi/
ALLAHABAD.
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IN THE CENTRAL ADWINISTRATIUE TRIBUNAL, ADDITIONAL BENCH,

ALLAHABAD

Chandrika Prasad Applicant

Versus

Commanding O fficer , 3rd Bn. 3at Regim ent...• Respondent

r

-j

ANNEXURE NO. A

From : Civi Washerman, Chandrika Prasad 
3rd Battalion, 3at Regiment 
C/o. 56 A P G

To The Adjutent General 
Army Headquarters 
(AG Org-2)
OHQ PO Neu Delhi

Subject : Adjustment of Casual Employees.

Respected S ir ,

I ,  the undersigned most respectfully submit the 

following of my humble submission for favour of your kind 

consideration and sympathetic action please.

2. That 1 uas originally employed as a Sueeper in the

8th Bn of KumaOn Regt. uhen it uas stationed in Lucknow. Reason 

best knoun to the authority, I uas re-employed as IjJasherman 

after six months of my continued service in the former cate­

gory, As Washerman, I continued my service for more than 2 

years without any break.

3. This Battalion was replaced in its  location during

1978 and I was employed in the same category as Washerman

by the 11th Bn. of Kumaon Regt. duly sponsored by the Employ­

ment Exchange, Lucknow. I ,  in the category served for 2 years 

continuously with no break in service and I uas granted annual 

increment also as and uhen fall due.

4. 11th Bn of Kumaon Regt. uas replaced by th e 2nd Bn

of Rajput Rgt. in the later part of 1980 and I uas employed 

as î iali as regimental employee and uas paid an amount of

te. 200 per month from the Regimental fund till this Battalion 

^,«uas replaced by 3rd Bn. the 3at Regiment in Dec* 1984.

5. I uas employed by the 3rd Bn. the 3at Regt. as

Waterman and I uas paid regularly to the entitlement of a 

Central Govt, employee till this day uith break after one year 

of service and continue to serve this Bn. till this day.

6. Unfortunately, I uas served uith a termination notice



by this Bn* intimating me that my services uill be terminated

on the 15th of Dune 86 assigning a reason uhich do not earn

any justification in doing so and 15 days of time as notice 

period also do not justify,

7. Under such compelling circumstances, I was obliged to

represent and in response the above notice served on me on 

the 1st of 3une 86 was cancelled and intimated me on the 

18th of June 86. Copy of both the letters are enclosed for your 

kind perusal. In their letter dated 18th 3une there is  no men­

tion of terminating my service but I uas informed verbatim 

that my services uill be terminated after one month from the 

date of issue of the latter cancelling the earlier letter*

Y' '  8* In the context of my above submission you may kindly

note that it  is  apparent from the nature of my employment 

that no efforts had ever been taken by any of the Battalions as 

my employer to have me employed as regular employees in any

other establishment in the Defence considering the continilious

period of service at length in every stages of employment.

This may also be added that on every occasion of my employmentj 

1 uas medically examined of my age and fitness required for 

employment in the capacity I uas employed.

9. Under the circumstances, as I have prayed and PRAY tha

you may kindly consider my case and consider my adjustment

in the alternative employment i f  permissible under S<ftO 8 / S/76 

and Article 26 of CSR l/ol, I.

-  2 -

r
Y

10. In the end I take a liberty to submit to you to earn

y  your sympathy on the plight of a poor employee uho has didi-

cated his loyal and sincere service for the last 9 years and 

ua^ted his energetic part of life* Now at this stage 1 do not 

earn the eligible age for fresh employment in the Govt, servici 

and I being an ignorant of the service rule , my service inte­

rest are not looked into by any of the Battalions I have servec

11. While concluding my humble appeal I uould like  to 

submit that I do not have any other source of earning for the

maintenance of my family. The denial of an alternative employ­
ment at this stage uill make me helpless and cause starvation.

12. For the act of your kind consideration, I shall evej 
pray Sir.

13. Thanking you, Yours faithfully ,
V T. I.

\ \ Dated : 10th Duly 86 ( CHANDRIKA PRAS/JD)

y Civi Washerman
" ,  f\ , Willage-Deputy Ganj,

‘ PO Utratia; Distt* Lucknou
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Copy to -

1o The Headquarters ( A Bench)

Central Command ( AC Branch)
Lucknou - for information and necessary 

action , deem , in the case 
please*

2* 41 Inf. Bde
y- C/o. 56 APO - uith request to consider

on the submission please«

3« 3rd Bn* the 3 at Regt*
C/o. 56 APO - for information please*

ioa A ^ ’
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